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PER:  DR. D.M. MISRA 

 Learned AR for the Revenue submits that the 

amount involved in the present appeal is less than 

Rs.50,00,000/-, hence, covered by the litigation policy 

circular F. No. 390/Misc/116/2017-JC dated 
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22.08.2019.  Consequently, the appeal is dismissed 

being withdrawn.  MA disposed of. 

(Dictated and pronounced in the open court) 

 

 
 (Dr. D.M. Misra) 

Member (Judicial) 
  

 
 
 

  (Sanjiv Srivastava) 
Member (Technical)  
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